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SLP.(Civil)6250 of 2015

1. Leave granted.

2. The appellant is before this Court, aggrieved by the Judgment of the High Court, whereby
the High Court gave a declaration that the entire land acquisition proceedings have lapsed in
view of the operation of Section 24 (2) of The Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Resettlement Act, 2013.

3. Sh. Amrendra Sharan, learned senior counsel appearing for Delhi Development Authority
(DDA), on instruction, faily concedes that as far as 1100 sq. yards of land belonging to Re-
spondent No. 1 is concerned, the possession has not been taken by DDA, though the award
had been passed as far back as in 1986. In that view of the matter, Section 24(2) of the 2013
Act squarely applies in the case and the land acquisition proceedings in respect of the said
extent of 1100 sq. yards belonging to Respondent No. 1 shall be deemed to have lapsed.

5. In that view of the matter, the appeal is dismissed.

6. No costs.
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